
BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH,  PUNE

ORIGINALAPPLICATION  NO 43 0F 2025

Santosh Ningappa Burje

Vs

MPCB & Ors
Respondents

I.... Applicant

REPORT

Report ln compliance of the order of the Hon'blo NGT WZ Bench dated
_29.04.2025   ln   Original  ADDlication   No.  43  of  2025  filed   bv  Santosh
NinaaDpa Burie V/s MPCB and Others.

1.   The applicant has filed  OA No 43 of 2025  under sections  14 &  15 of
the   NGT  Act   ,   2010  &  alleged   that   respondent   No   7   M/s  Spark
Industries,  Plot  No  22,  Parvati  Co-Op,   Industrial  Estate,Yadrav,  Tal
Hatkangale,  Dist-  Kolhapur  is  operating  without  consent  to  operate
from  the  Board.  In  compliance  of this    Hon'ble  Tribunal  Order  dated
20.4.2025,  following  is  the  report  stating  whether  Respondent  No  7
has been  issued consent to operate & since when the said company
became operational  :-

i)            I  say  that  the  Res  No.  7  industry  is  manufacturing Aluminum
Casting  in  various  shapes  and  sizes  .The  Board  had  granted
co.nsent to establish u/s 25 of the Water (P&CP) Act,  1974 & u/s
21  of the Air (Prevention and Control of Pollution) Act,1871  and
Authorization/Renewal  of Authorization   under  Rule  5  of  the
Hazardous   Wastes    (Management   &    Handling)Rules,    and
amendment  Rules,  2003 to  M/s  Spark  Industries,  Plot  No  22,
Parvati   Co-Op   lndl    Estate,   Yadrav,   Tal    Hatkangale,    Dist-
Kolhapur  subject  to  certain  terms  and  conditions  vide  letter
dated 7.7.2009 which is valid upto commissioning of the unit.  A
copy of said  consent to  Establish  dated  7.7.2009  is  enclosed
and marked as an Annexure-I.

ii)           I  state  and  submit that  the  Board  had  received  a  complaint
against  M/s.  Spark  Industries  on  29.11.2024  and  accordingly,
the  Board  officials  visited  the  said  industry  on  06.12.2024  for
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inspection.   During   the   said   visit,   it  was   observed   that  the
industry   was   operating   without   obtaining   valid   Consent   to
Operate from the Board and without air pollution control system,
which is in violation of the applicable environmental regulations.

iii)         Based   on   the   violations   observed,   the   Board   had   issued
a Proposed  Direction dated  17.12.2024 to the said  industry as
to  why  the  activities  shall   not  be  closed   down   &  why  the
competent   authority   shall    not   be   directed   to   discontinue
water/electricity supply. A copy of the  inspection  report dated -
6.12.2024  and  the  Proposed  Direction  is  collectively  annexed
herewith and marked as Annexure-ll.

iv)         The Respondent industry did respond to the proposed Direction
dated   17.12.2024   by   uploading   their   reply   on   23.01.2025
through   web    portal   along   with    consent   application.    It   is
submitted   that   Respondent   No   7   has   applied   for  grant  of
consent to operate vide application dated 24.12.2024 and also
stated  that  they   have   initiated  the   process  of  installing   air

pollution control system.  .  It is observed that as per submission
by the industry, they have started their activity in June 2011, but
as per Udyam Registration the date of commencement js seen
as05.12.2008.   The    Respondent   industry   operated   without
consent to operate for the period 05.12.2008 till 24.12.2024 i.e.
5863    days.    Therefore,    the    Board    had    directed    to    the
Respondent  Industry to  pay  penal  charges  of Rs.  48190/-for
operation of their Industry without valid consent to operate from
the Board as per the Circular for extension of Amnesty Scheme
for Penal  Fees of the  Board vide dated  26.09.2024. A copy of
said circular is enclosed and marked as an Annexure-Ill.

v)          That,   the   Respondent   Industry   has   paid   penal   charges   of
Rs.48190/-towards. the   operation   of   the   industry   without
consent. A copy of said deposit paid by Industry vide transaction
no. TXN2412005730 dated 31 tl2.2024 is enclosed and marked
as an Annexure-IV.
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vii)        Thereafter, the personal hearing to industry representative was
extended on  18.03.2025 & accordingly issued  Interim  Direction
with forfeiture of Bank Guarantee of Rs. 50000/-on 27.03.2025
towards earlier non-compliances. A copy of the Interim Direction
and  Bank  Guarantee  forfeiture  letter  is  collectively  annexed
herewith and marked as Annexure-Vl.

viii)      Thereafter, the Board has granted consent to operate u/s 26 of
the Water (P&CP) Act,1974 & u/s 21  of the Air (Prevention and
Control  of  Pollution)  Act,   1981   and  Authorization/Renewal  of
Authorization    under    Rule    6    of    the    Hazardous    Wastes

(Management & Handling) Rules, 2016 to M/s Spark Industries,
Plot   No   22,   Parvati   Co-Op   Industrial   Estate,   Yadrav,   Tal.
Hatkanangale,   Dist.   Kolhapur,   subject  to  certain  terms  and
conditions vide letter dated 22.4.2025 under Red category/S.S.I
which is valid up to 31.3.2026. A copy of said consent to operate
dated 22.4.2025 is enclosed and marked as an Annexure-Vll.

ix)         The  Industry  has  now  installed  air  pollution  control  systems
such  as  fume  extraction  system  followed  by  wet  scrubber  &
stack after issuance of Proposed Direction dated  17.12.2024.
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RAAHAFtASHTF€A POLLUTION CONTROL BOARD
REenNAL orFicE4      LHApuR.

Tat-N®. t¢as1!£3E£££L?                  ±          urfu¥Lnoced¥¥:'Qifee,
~ n_-__

Fa« Nor {0#ti 26529S&   i                 `©
_.__      _                         ,        -LJ               L-__            ,   _._  __   ____    __+___  _    _     ___        .                                   I                             `-_          =lT  ,-,

KSlha[pur -416 003*

B¥±/&§f

S®TTSsgTitNto."F*lFqoiMf}plwou}Ef:xpf atgsl   he *r 3i£?¥€! T}erha..      xp      I  ry     lan&

Conser{tto Esta"ish under Section 25 Of thee Water {PreventiGn & Cantrof ®f Polluton }
Act,   1974 & under Section 21  of the Air {Prevention & Gontrat Of Pct{ution}   Act,  198i
and  Authorization    /    Renewal  Of A,uthorization    t*nder    Rule  5    Of   the  I...lazardous
Wastes  {Manapement &   Handling}  Rules  1989 and Amgndment Rules, 2Q03.
ITQ  be  referped  as  Water  Act.  Air  Act  and  HW  {M&l.i}  Ruiea  respedrtyj.
£flNSEhlT is hereby granted to:

mts. Spark inrfustries
PlotNo. 2£j   arvati coflpL tndl, Estate,      dray
Tat: Hatkanangatg Bist:Kolfaapur

Located  jn  the  ar©a  declared ,under  the  pmvi§iens  Of  the  Water  Act,  Air  act  and
Authetization   under  the  provisions  of  HW  {M&try   Ftulas  and   amendmsnts  thiEreto
S.i±bject t a th,a provisions af the Act and the Rules and the Orders that may be made
furthier and subject tG the foI.lowing terms arid enndiferrs:

1, The Consent to Establish is granted for a period up tot Commfssioflina Of the &init

2t The Consent is valid for the mariufacture ®f -

Sr. Nal Product

AILimiflium €astinHs ifl various
shapes & sizes

REaximum _gFTa`ny*itry

10 MTJM®nth

3,     €ONDITIGNS UNDER WATER ACT:

(i! The daily qu\antity of trade effluent from the fact#ry shall Be Nil

{ii} The daily quantity Of sewage effluent from the factory §fealf not exceed 0*2 m3

{iii) Trade Effluent:

Treatment:    The app'Iicant shall provide Gomprehen§ive treatment System as is
Warranted with reference {o influent quality, operate, and maintaifi the same
contir"ou§ly so as ±o achieve the quality Of treated gffiuent to the   following
Standards:
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1]pH

:i        §£Sgp%rtyddaeyd§¥7`!%Seg  c

;i      g:`::,„i!s:saos|:ed solids
8]         §ulphafes

Between
NQ{ to g!x#eed
Not to exceed
N8t to ex€edd
Not to exceed
Not fro exceed
NQt to exceed
Not to exceed

(i¥) Trade Effluent Disposal:        NA

{¥}   Sewage   Effluent   Treatment:   The   applicant   Sha#  pmvide   comprehensive
treatment§ysfemasiswarrantedwithreferencetoinfluentqualityandopera$8
arid  maintain  the  same  Gontinuou§ly  §o  as to  a€hieve  the  quality  of treated
effiuen"a the   following standards.

{±!     838DP%nf:yd§S2%'id€.             #:{i8:gc=:3                     :88    :8;1'.'

"SewageEfflHentDi§po§al:Thetrt±a{edd®me§ti#effiuentSha«besaakedma
SoakpittwhjchSha#begotSieanedperiodically.OtyerflQw*ifanz§hawbsu§ed
anlandforgardenjng/plantationoniy.

(vi)     Nan-Hazardous solid wasfas:

¥]EL    #sgfse
fvjii) Other conditions;   Nil

50#„th HEarfut
rl=LIT BD#Ssaa\¥'

4.   The  applicant  §haO  Comply  with  the  provi§ion§  Of  the  Water  {Prevent!on  &
Control  Qf    Pollution}  Ces§  Act,  1977  (to  be  referred  a§  Ces8 Act}  and  Rules
there  iJndgr;
Thedaj!ywatercon§Lmptiamforthef¢llSwingcategQriesisasun#er:

(i)    Domesti#
Proce§§ing                                                   2.: ,rfe _a_apD(ii)   Industrial

i;# kngdr¥cs:;::,rec,a,oaj;_3E_:,,.n#g              . if                          %jfLt#a£#Eg, CRED

=PFn£S.T%pEI'gS=ntth%ap':e±£rgbu#ot#ba#Etn¥£,*ShELer`^B.°~a=d__the.Ie*qurnsof"aiterconsumptjanjnthepressribedformandpaytheCessa§specifiedunderSection
3 of the §ajd Act.
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5{      CONDITIONS UNDER AIFE ACT:
{1}  The applicant shall install a Comprehensive control system consisiting Of contro(

equipmsnts  a§  i§  warranted  with  reference  to  generation  Of  emission  and
operate  and  majn±ain  the  same  continuou\sly ,so  as  to  achieve  the  level  Of
pQ#utants to the following atandard§:

{A} G®«tr®! Equipm€ftt:
Fume extr€tion system followed by dLlst ¢®lle€tor Of suffi¢ient capacity
shall be provided to pressure die casting ma€\hin©,

{8} Sfandard§ for Emissions Of Air Ftoflufants:

{i}         SPMITPM       Nattoexcegd
{ii}         SQ2                      Nut tQ exceed

i50 mgINm3
-  Kg/nay

(!1} The applicant sh?ll cb§erve the f®lt®wing fuel pauterm:

#                   Ere FDEg±H oo LitrfDa¥
9_uanfidy_

{M} The applicant §thall erect the chimne¥{§} o* the following    §peSifieation§:

S!LE!igL                 fftirHE!_fif attached ife                           ELt ifl E4!!±
1]                         Gravity Die Casting                                11 ffltr

{lv}  The  applicant  Shalt  provide  ports  in  the  chimney/{s}  and  facilities  such  a§
ladder, platform eta.   for  monitoring    the  air  emis§ion§  and  the  same shall
be  Open  far  inspection  to/and  for  use  of  the  BQard'§  Staff` The chimney{s)
vents attached to various sflurc6s Of emis§jon shall be designated\ by numbers
§Heh  as  S~13   §-2,  eta.     And  these  Shall  be  paintedidisplayed  to  facilitate
identification.

{V)'   The   industry   shall  take   a!dequate   msasures  for control Of noise levels from
its  own  Sources    within  the  premj§es  §o  as  tQ  maintain  ambient  air  quality
Standard in respect    of  noise  to  less  than  75 dB(A) during day time and ?0
dB(A} during  night time[  Daytime i§  reckoned  in  between  6 a.in.  and  lfi p.in.
and nighttime is reckoned bfitween   10 p.in, and 6 a,in,

(VI} Other C®nditions:
1}  The industry Should not caus# any rtuisance in surrounding area.
2}  The industry should moniifer stack emi§§iong and ambient air quality regularly.
3)   As   psr   Board'§   ciraular   No.   BOJRfi/P   &PITB/a-779   B*   06/07J2006

indigenous  yatietie§  ®f trees  lifee  Shisham,  mango,  Bet,  Jamun,  Wad,
Chin€h, Meem €fe] shall fas planted in this rainy §ea§on.
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8.  CaNDiTIQNs UNDER Hw {m&H} RULES  igag a_  _..__„ , il. iillmn! rtuLES,(1}TheapptcantshalthandlehazardousSLNoltemNoasperTi igag a AMENDMwastesasecifieQuantityENT RULES:abelow:

1

HW Schedule+NA ype o  WasteNA
DisposalNA

NA

WheneQCcurashallbDirectoFactoriProductver  due  to  any  arlsApprehended teorthwithReportrateofHealthesandlocalBodionprc>cessconneccident  or  other  uooccurjnexcessedtoBoard`Services,Depay.IncaseOffanctedtoitshallbesnforeseen  act  or  eofstandardslalddconcernedPolieerimentafExplesiureOfpollutioncotapped. vent    uch  emissionsorm'SsuchjnfermatiQnStatjon`officeofves`Inspectorateofrotequipmentstthe

8.ThejndustryshaMcQmplywjththeHazardou§Waste{Manag©ment&Handling)
Ftules, 2003   as amended.

9.TheindustryshaHobtainconsenttaoperatebeforeStartingthaproductian&¢Qmply
withtheconditionsas8tipulatedunderArmexuneql&«enGio§€d,

10*Thecapita]investmentOftheindtj§tryi§

ffi*rf£~ri'arkifltiustries

E'±£:u".®=.2_Z_._I_a_pe.a#L€Q-Qpnntll.EsfatB.Tal: Ha*kafiar}gale Dist. K®lhapur

r - -I A

aeietary,M.pc.EQard"umbai.
2| CAa/CB§g Bramcft/Master f#e

Rg€eived Consem fee of -

g:,-         %giEL  o5mS,%

1ffiELibRegjDnalafficer-Ko!hapur,
_   ThJHl'  _ .-..    _,.           I,       .

(a- Kfredkar}

Lakths

._T,

Regjanal Officerx delhap«r.

frogH
nr. frona£&heb CTh"ugul# Hrttrarn Cin-
'*       ,-       -    _

Op. Bank Ltd.

-_I           . ++,I,It*rwf a•TheyaredirectedfoensurethecompljaneeOfthecarisent#oriditions.
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MAHARS_HTFtA POLLUTION CONTROL BOARD

TO,
Ws. Spark mdu§trle§,
Sector-A, Plot No. 22, Phaes-I, `
Parvati Co. Op. IIidustrial Estate, Yadrav,
Tal. §hirol, Dist. Kolhapur.

Sub:    Proposed Directions under Section 33 A of Water (Prevention & Control of
Pol!utton)  Act,   1974  and  under  section  31A  of  Air  (Prevention  &  Control  of
Pollutien} Act.  1981.

Rot:      1. Consent to Establish grained by the Board.
2. Complaint received from Shri Shn- Santosh Burie,
3. Visit Of B®ard Offl€ials on 06.12.2024.
4. Legal Adion Proposal submitted by SRO Kolhapur vide nQ MPCB-

LEeAL_ACTIONS-101224007on10.12.2024+
`.p,,,..,.,..ut."....A.........`...`..-.`.................-....-............-.^..........................

WHEREAS,   the Mahara§htra Pollution Control Board has granted Consent to Establish

u/a  25  of the  Water  (Prevention  and  Control  Of  Pollution)  Act,  1974  and  u/s  21   Of  the  Alr

(Prevention and Control of Pollution) Act,  1981  & Authorization under Rule 6 of the Hazardous
and Other Wastes (Management and Trans-boundary Movement) Rules, 2016.

AND WHEREAS,  it is obligatory on the part of industry to  provide & aperate adequate

pollutioncontroldevicessoa§nottocauseanysortQfpollutionprobleminthesurroundingarea
and to achieve consented standards.

ANDWHEREAS,theBoardOfriceisinreceiptOfcomplaintvidereferenceat2&theBoard

Official  visited  the  unit  on  06.12.2024  for  investigation  Of  complaint.  AND  WHEREAS,  SRO

Kolhapur  has  submitted  proposal for  legal  action  agair`st  your  industry  due to following  non-

complianues:-

1.  The unit is in operation without Consent to Operate since long period.

2.  Air pollution control System is not provided to 4 rros. of Melting Furnaces.

AND WHEREAS,    it is noticed that the industry has failed to comply with the consent
conditions&violatingtheprovisioneOfvariousenvironmentalenactmentsknowingly&wilfully.
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NOW THEREFORE, in view of the above nan-campfjance, ysu are hereby directed to
show cause as to:

Why your industrial, activities shall not down?
WhythecompeferitAuthoritiesshallnctbedirectedtodisconnectwater/electricity§upply
to your unit?

You are hereby given an opportunity to respond within 7 days from is§uance Of these

directions, failing which, MPCB will initiate legal action agaln§t your unit without giving any further

notice in accordance with the provisions of the Water (prevention & Control Of Po«L]tion) Act, 1974

and Air (Prevention & Control Of Pollution) Act,1981, which may be ncted.

Redional Offieer, Kolhapu r

Copy submitted to: Joint Directer (Ape) MPCB& Mumbei.

Copy to:  Sub Flegional Crmcer MPCB Kolhapur - lt is directed to serve the said directions to

industry & repert accordingly.

69



ftyx`e:atne~JEL70



2

71



^Nnp:rtyurr€ -EH
givfiEBHHgrs?

Eldi    Ei,+              +H

Thank you. Your payment has  been successfully received with following  details.

Transaction Receipt

Transaction Status:

Tralnsaction Reference no:

Transaction no:

Transaction Om

Payment For:

Email:

Mobile no:

Amount:

Success

ZSVCWYXO9P5LOC

TXN2412005730

31-12-202415:05:51

MPCB-CONSENT-0000229934

sudhanvakulkarni42@gmajl.com

9970554065

48190.00  lNR.
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SFAiRE
a INDUSTRIES

i|  ch T5aF H qFT |i
Fact.: Parvati  Industrial  Estate,  Phase  1, Sector A ,

Plot 22 ,Yadrav ,  Tal.  :  Shirol ,  Dist.:  Kolhapur

E-mail   sparkindustries.2008@rediffmail.com

sparkind2008@gmail.com

Cell        *919970554065, 9049981206
GSTIN    :27AFCPK7449GIZA

Respected  Sir ,

With reference to the proposed directions issued to our industry, M/s Spark Industries, we would like to
respectfully submit the following points for your kind consideration:

1.Timeline of Operations: Our industrial activities commenced  late in June  2011  during a period of economic
recession. This delay in starting operations was due to the financial and operational challenges faced at the time.

2.Family Health  Issues:  During this period, we also faced significant family health issues, which further affected
the progress and compliance efforts of our operations. These unforeseen circumstances temporarily hindered our
ability to address compliance-related  matters promptly.

3.Understanding of Emissions from Electric Furnaces: At the time of purchasing our electric furnaces, we were
informed by the suppliers that since the fuel used is electricity, the furnaces would not generate emissions. Based
on this understanding,  no immediate air pollution control systems were installed. We have since realized the
necessity of additional measures and are actively working to rectify the situation.

4.Current Status of Operations: Out of the four melting furnaces installed at our unit, only two furnaces are
currently operational. The remaining two furnaces are not yet installed and are non-operational at this time.
Additionally, we already have installed exhaust fans to mitigate air circulation issues.

5.Steps Taken for Compliance: We are fully committed to complying with the environmental standards and
consent conditions. As part of this commitment:

1.        We have initiated the process ofinstallingan air pollution control unit.

2.        Consultations with experts in pollution control systems have already been undertaken, and we are
in the advanced stages of finalizing the installation.

3.        We have applied for consent To operate Application UAN Number: MPCB-CONSENT-0000229934

The application to operate copy have been attached with this mail.

We respectfully request the Board to grant us an additional 7 to 10 working days to release the work order for
the installation of the air pollution control unit. This time is required to carefully review and study the

quotations received to ensure the selection of the most suitable option.

We assure the Board that our industry is taking all necessary steps to ensure compliance with the provisions of the
Water (Prevention & Control of Pollution) Act,1974,  and Air (Prevention  & Control of Pollution) Act,1981.

We humbly request the Board to consider our genuine circumstances and grant us additional time to complete
the installation of the air pollution control systems and fulfill other compliance requirements.

Thank you for your understanding and consideration. We remain committed to addressing all concerns raised by
the Board and ensuring that our operations adhere to the highest environmental standards.
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MAHARASHTRA POLLUTION CONTROL BOARD
REG loNAL OFFICE. KOLHAPuR.

Tel. No. (0231} 26529521 I---i-FT udyog Bhavan,
2660448 Near Collector Office,
Fax No. {0231) 2652952. Kolhapur -416 003.
Eife Webeite:http://mp¢b.mah.ni€.in
rokolhaDur@mBcb.aov.in ``Your §erviee is Our Duty"

NO. mpcB;RofKOpnDt j2ife3;2 ¥ a.a i ¥                                             Date: 2%/oL9| eoa+5

TO'
M/s. Spark Industries,
Sector-A, Plot No. 22, Phase-I,
PaLrvati Co. Op. Industrial Estate, Yadrav,
Tal. Shirol, Diet. Kolhapur.

§±±E:    Interim Directions under Section 33A of Water (Prevendon & Control of
Pollution) Act,  1974 & Section 31A Of Air (Prevention & Control of Pol[ution)
Actt  1981.

Bg!:   1. Proposed Directions issued on 17.12.2024.
2. Legal action proposal vide no. MPCB-LEGAL_ACTIONS-101224007.
3. Personal hearing extended to the industry on 18.03.2025,

This refers to Propesed Djrectione issued by the Board vide above reference at 1  &
legal action proposal sutrmitted by SRO Kolhapur vide above reference cited at 2.

The  personal  hearing  of industry  representative was extended  on  18.03.2025 & as
agreed by the industry representative during Personal Hearing,  it is directed to comply with
following directions: -

1.   Industry  shall  operate  air  pollution  control  system  round  `0'  clock  to  achieve  the
consented norms,

2.    Industry shall operate after obtaining Consent to Operate from the Board.
3.    Industry shall submit bank guarantee of Rs.  50000/- which will be forfeited for earlier

nan-compliance.

[n case of failure of above diredions. the Board will have no any other option to issue
final directions as may deem fit in your case, which may be noted.

(J. S. Hajare)
Regional Officer, Kolhapur

Copy submitted to:-Joint Director (Ape) M,P.C. Board, Mumbai

Copy to:-Sub-Regional Offfcer, M.P.C. Board, Kolhapur-lt is directed to ensure the compliance
of above directions & keep close vigilance on the industry & report accordingly.
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MA+IARASI+TRA POLLUTIOw col\ITROL BOARD
BEG_!ONAL OFFICE, KOL.HAPuR.I-

Tel. No. (0231)  2652952,

2660448
Fax No. (0231}  2652952 E5B
E-mail : rokothaouf@mDcb.gov. in           "your owce ts ttwr Dltoi„

udyog Bhavan,
Near Collector Office,
Kolhapur -416 ao3.
WebsitechttD://mBcb.mah.n!c.ip

No.MPCB/RO/KOP/Be/Encash/FTS-o2-2£:/2025

TO'
Branch Manager,
SVC Co-operative Bank Ltd.
Ichalkaranji Branch,
Ichalkaranji, Dist. -Kolhapur.

Date:   |¢ ,/ o€ /2025.

Sub :  To forfeit bank guarantee of R§.50,000/-in respect of M/S. Spark
Industries Parvati Industrial Estate, Phase-1, Sector A, Plot No. 22,
Yadrav, Tal.-Shirol,  Dist.-Kolhapur.

Ref.:  1.Bank Guarantee of Rs.50,000/-vide BG no. 0201/GGEN2500001/
2025-26 dated 23-04-2025.

2.Board office Interim Direction No. MPCB/RO/KOP/ID/2503270017
Dtd, 27-03-2025.

--~--~---~--~----~1:--~-+~~+~1-7-------~---~----~-+,1+-1®-i,*1'~

This refers to bank guarantee .Of Rs. 50,000/-in respect Of M/S. Spark Industries Parvati
Industrial Estate, Phase-1, Sector A, Plot No, 22, Yadrav, Tal.-Shirol, Dist.-Kolhapur vide above
reference at 1. As the industry failed to comply with consent condition issued by the Board, it is
decided to forfeit Rs, 50,000/- from eariier bank guarantee of Rs.§0,OOO/- submitted by the said
industry as per conditions.

In view Of above, it is requested to forfeit the bank guarantee of the said industry and send
demand draft of Rs.50,000/- Drawn in favor of Regional Officer, M.P.C.Board, Kolhapur within
7 days. The duly forfeited original Bank Guarantee is enclosed herowith for needful action from
your end.

D. A.-As above.

Copy submitted to -
Joint Director (APC), M.  P. C. Board, Mumbai.
Copy to:

(Njkhil  Gharat)
Regional Office, Kolhapur

1.    Sub-Ftegional Ofricer, M. P, C.  Board, Kolhapur/Sangli/F2atnagiri/Chiplun.
- lt is directed to ensure compliance of said Letter and report this office accordingly.

M/S. Spark Industries Parvati Industrial Estate, Phase-1, Sector A, Plot No. 22, Yadrav,
Tal.-Shirol,  Dist.-Kolhapur
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MAHARASHTRA POLLUTloN  CONTROL BOARD
Tel: 24010706/24010437
Fax:
24044532/4024068/4023516
Website: http://mpcb.gov.in
Emajl: jdajr@mpcb.gov.jn

i"idrIr

Kalpataru Point, 2nd, 3rd
and 4th floor, Opp. Cine
Planet Cinema,  Near Sion
Circle,  Sion  (E),
Mumbail400022

RED/S.S.I  (042)
No:- Formatl.0/APAE Section/UAN
No.0000229934/CO/2504002460

TO,
M/s.  SPARK INDUSTRIES,
Plot no.  22,  Sector-22,  PARVATI  COIOP.  INDL ESTATE,
YADRAV, Tal- Hatkanangle,  Dist- Kolhapur.

Sub:      lst consentto operate

Ref:          Consentto Establish vide dated  07/07/2009.

schedule  I,11,Ill  &  IV annexed  to this  order-:

Date: 22/04/2025

Your Service is Our Duty

Your appljcatjon  No.MPCB-CONSENT-0000229934  Dated  23.12.2024

For:  grant  of Consent to  Operate  under  Section  26  of the  Water  (Prevention  &  Control  of
Pollution)  Act,1974  &  under  Section  21  of the  Air  (Prevention  &  Control  of  Pollution)  Act,
1981  and  Authorization  under  Rule  6  and``Rule  18(7)  of the  Hazardous  &  Other  Wastes
(Management  & Transboundary  Movement)  Rules  2016  is  considered  and  the  consent  is
hereby  granted  subject  to  the  following  terms  and  conditions  and  as  detaHed  in  the

1,     The consentto operate is gra
2.     The capital investment of the

submitted by industry )
3.     Consent is valid forthe manufacture of:

up to 31/03/2026
s.0.4931 Crs.  (As per C.A Certificate

4,     Conditions under water (P&CP),1974 Act for discharge of effluent:

5r rv6 ' Description '-,,   \RE\CMD
Standards to \   \,  .-_I

I. Trade effluent 0 As  per Schedule-I Not Applicable

2. Domestic effluent 1.0 As  per Schedule-I Soaked  in soak pit
5,     Conditions underAir (P& CP) Act,1981 for air emissions:

/QMS.P06_F02/OO Page 1 of 8
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6.    Nan-Hazardous wastes:

7.     Conditions  under  Hazardous  &  Other  Wastes  (M  &  T  M)  Rules  2016  for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

8.      The  Board  reserves the  right to  review,  amend,  suspend,  revoke this consent and  the
same shall  be  binding  on the  industry.

9.      This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary  NOC/
permission from  any other Government authorities.

10.    Industry  shall  comply  with  Maharashtra  Plastic  Waste  Management  &  Handling  Rules
2018    and     Plastic     and    Thermocol     Products     (MUSTH&S)     Notification,     2018    and
amendments  issued  from  time  to  time,

11.    Industry shall comply with  E-Waste  (Management and  Handling)  Rule,  2016.

12.   Industry  shall  obtain  necessary  permission  from  the  Directorate  of  Industrial  Safety
and  Health  (DISH).

13.    Industry shall  not use  scrap  as  raw  ma`t`e`rig[. jn  process.

14.    Industry  shall  make  an  application.,for.Lre`newal  of  consent  60  days  prior to  date  of
expiry of the consent.

This   consent   is   issued   on   the   ba
Applicant/Project Proponent,  jf jt has b
Applicant/Project  Proponent  is false,  misl

ion/documents  submitted   by  the
that the information submitted by the

or fraudulent, the  Board  reserves  its  right
to  revoke the  consent  & further  legal  action  will  be  initiated  against the Applicant/Project
Proponent.

Received Consent fee of I

0131403e
lcaf85fl
lg$8e017
e2342bel
ge3dl49d
50bll012
8¢1b2Tld
853an4cd

Sr.No Amount(Rs.) IETIT=TEiTTTFVA.]=\Lin. Date T.ransac[i.on Type
1 7500.00 TXN2412004300 24/12/2024 Online Payment

2 48190.00 TXN2412005730 31/12/2024 Online  Payment

3 19500.00 TXN2412005733 31/12/2024 Online  Payment

Copy to:

SPARK INDUSTRIES/CO/UAN  No.MPCB-CONSENT-0000229934/Indus-ld.240343  (22-04-2025 06:36:10 pin)
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1.   Regional  Officer,  MPCB,  Kolhapur and  Sub-Regional  Officer,  MPCB,  Kolhapur
-    They are directed to ensure the compliance of the consent conditions.

2.   Chief Accounts  Officer,  MPCB,Sion,  Mumbai

SPARK INDUSTRIES/CO/UAN  No.MPCB-CONSENT-0000229934/lhduslld.240343  (22-04-2025 06:36:10 pin)
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SCHEDULE-I
Terms & conditions for c6iii'-i.ria--nm€tif Water Pollution Control:

1.       A]     Generation -As  peryourapplicationthetreated  effluentgeneration  is  Nil.

8]     Treatment-NA

C]      Disposal-NA

2.       A]     As  peryourapplication,  you  have  provided  septicTankfollowed  bysoakpitfor

the treatment of 1.0 CMD of sewage.

8]    The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following  standards.

sr.No Parameters             I-_  ` Standards (mg/I)

1 Suspended  Solids Not to exceed 50

2 BOD  3  days  27°C Not to exceed 30

3 COD Not to exceed 100

C]    The  treated  sewage  shall  be  recycled  for secondary  purposes  to the  maximum
extent  and  remaining  shall  be  discharged  on  land  for gardenl.ng  within  premise
after   confirming   above   standards.   In   no   case,   sewage   shall   find   its   way   for
gardening  /  outside  factory  premises.

3.      The  Board  reserves  its  rights  to  review`p|ans,  specifications  or  other  data  relating  to

plant setup for the  treatment of waterworks for the  purification  there  of & the  system
for  the  disposal  of  sewage  or  trade  -efflu'Ent`or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall  Qb.tain  prior consent of the  Board  to take steps
to  establish the  unit or establish
addition thereto.

4.      The  industry  shall  ensure  replace

disposal system or an extension or

ution  control  system  or  its  parts  after
expiry  of  its  expected  life  as  defined  by  manufacturer so  as  to  ensure the  compliance
of standards and safety of the operation thereof.

5.      The  Applicant  shall  comply  with  the  provisions  of the  Water  (Prevention  &  Control  of
Pollution)  Act,  1974  and  as  amended,  by  installing  water  meters  and  other provisions
as contained  in the said  act:

Sr,  Nol I'LE\ -      , I      \, , Tt7Tt-IPurl.ose for water consumed I_                1                     Jr

ICIVII))                                          1

1.
Industrial  Cooling,  spraying  in  mine  pits

0.00or boiler feed

2. Domestic purpose 2.00

3.
Processing whereby water gets polluted

0.00&  pollutants are easily biodegradable

4.
Processing whereby water gets polluted

0.00&  pollutants are  not easily
biodegradable and  are toxic

5. Gardening 0.0

The   Applicant   shall    provide   Specific   Water   Pollution    control    system    as    per   the
conditions   of   EP  Act,   1986   and   rule   made   there   under  from   time   to   time/
Environmental  Clearance/ CREP guidelines.
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1'

SCHEDULEill
|erms & conditions forts-trriiiifein{iusbf Air pollution controlE

As  per your application,  you  have  provided  the  Air  pollution  control  (APC)  system  and  erected
following  stack (s)  to observe the following fuel  pattern:

FES  followed  by
common
scrubber

20.00
Electrjcjty

0  --NA--

The Applicant  shall  provide  Specific  Air  Pollution  control  equipments  as
Act,1986  and  rule  made  there  under  from  time  to  tima/.Environm€ntal  Clearance  /  CREP

guidelines,
The Applicant shall  obtain  necessary prior permission for providing  additional  control  equipment
with  necessary specifications and  operation  thereof or alteration  or replacement/alteration  well
before  its  life  come to an  end or erection  of new  pollution  control  equipment.

The  Board  reserves  its  rights  to  vary  all  or any  of the  condition  in  the  consent,  if due to  any
technological  improvement  or  otherwise  such  variation  (including  the  change  of any  control
equipment,  other in whole or in  part is necessary).

SCHEDULEIIII
Detai|s~6~fifu5`h°.k+tryGmti'a-Fantees:

per the  conditions  of EP

The  above  Bank  Guarantee(s)  shall  be  submitted  by
Regional  Officer  at  the  respective  Regional  Office  witriin  15  days  from  the  date  of
issue of Consent.
If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No,
BO/MPCB/AS(T)/Circular/B-240229FTS0122

BG Forfeiture History

the  applicant  in  favour  of

BG Return details
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SCHEDULE-lv
Gerfe~Falf^6-Fi"diti6ns:

1.       The  Energy source for lighting  purpose shall  preferably  be LED  based

2.      The  PP  shall  harvest  rainwater from  roof tops  of the  buildings  and  storm  water  drains to
recharge  the ground  water and  utilize the  same  for different  industrial  applications  within
the plant

3.       Conditions forD.G.Set

a)  Noise from the  D.G.  Set should  be  controlled  by providing  an  acoustic enclosure or by
treating the room  acoustically.

b)  Industry should  provide acoustic enclosure for control  of noise. The acoustic  enclosure/
acoustic treatment of the room  should  be designed for minimum  25  dB  (A)  insertion  loss
or for meeting the ambient noise standards, whichever is on high`er side. A suitable
exhaust muffler with  insertion  loss of 25  dB  (A) shall  also  be provided. The  measurement
of insertion  loss will  be done at different points at 0.5  meters from  acoustic
enclosure/room and then average.

c)  Industry should  make efforts to  bring  down  noise  level due to  DG set,  outside  industrial
premises, within ambient noise requirements by proper sitting and control measures.

d)  Installation  of DG  Set must be strictly  in  compliance with  recommendations of DG  Set
manufacturer.

e)  A proper routine and  preventive maintenance procedure for DG set should  be set and
followed  in  consultation with the DG  manufacturer which would  help to  prevent noise
levels of DG set from deteriorating  with  use.

f)   D.G.  Set shall  be operated  only in case.,of.,.`power failure.

g)  The applicant should  not cause any>nuisance jn-the surrounding  area  due to  operation of
D.G.  Set.                                                                                  -          `'-,

h)  The applicant shall  comply wit
(Protection)  second  Amendmen
amendments  regarding  noise  li

4.       The  applicantshall  maintaingood

MOEFCC,  India  on  Environment
71(E)  dated  17.05,2002  and  its

sets  run  with  diesel.

5.      The  non-hazardous  solid  waste  arising  in  the factory  premises,  sweepings,  etc.  be  disposed
of   scientifically   so   as   not   to   cause   any   nuisance   /   pollution.   The   applicant   shall   take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6.      The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature   or   the   mode   of   the   effluent/emissions   or   hazardous   wastes   or   control
equipments  provided for without previous written  permission  of the  Board. The  industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the  Board.

7.      The  Board  reserves the  right to  review,  amend,  suspend,  revoke this consent and the same
shall  be  binding  upon  you.

8.      The  industry  shall  submit  q,uarterly  statement  in  respect  of  industries  obligation  towards
consent  and  pollution  control  compliance's  duly  supported  with  documentary  evidences
(format can downloaded from  MPCB official  site),

9.       The  industry shall  submit official  e-mail  address and  any change will  be  duly informed to the
MPCB.

10.    The  industry  shall  achieve  the  National  Ambient  Air  Quality  standards  prescribed  vide
Government of India,  Notification  No.  B-29016/20/90/Pcl-L dated.18.11,2009 as amended.

11.    This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary  NOC/
permission from  any other Government authorities.

12.    The  industry shall  ensure  replacement of pollution  control  system  or its  parts  after expiry  of
its  expected  life  as  defined  by  manufacturer  so  as  to  ensure  the  compliance  of  standards
and safety of the operation thereof.

SPARK INDUSTRIES/CO/UAN  No.MPCB-CONSENT-0000229934/Indus-Id.240343  (22-04-2025 06:36:10 pin)
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13.    You  shall  operate  OCEMS  installed  for  source  emission  round  .0'  clock  and  transmit  data
online to  CPCB  and  MPCB server. You shall  also  monitor effluent quality, stack emissions  and
ambient  air quality  monthly/quarterly.  You  shall  conduct  Dioxin  Furan  monitoring  by  third

party NABL Accredited  agency once  in year and  submit report to Sub  Regional  Officer,
14.    You shall  ensure collection,  and segregation  of BMW regularly to treat and  dispose Off within

48 hrs from generation.

15.    Whenever due to any accident or other unforeseen  act or even,  such  emissions occur or is
apprehended to occur in  excess of standards laid  down,  such  information  shan  be forthwith
Reported   to   Board,   concerned   Police   Station,   office   of   Directorate   of   Health   Services,
Department  of  Explosives,  Inspectorate  of  Factories  and  Local  Body.  In  case  of failure  of

pollution  control equipments, the production  process connected to  it shall  be stopped.
16.    The   applicant   shall   provide   an   alternate   electric   power  source   sufficient  to   operate   all

pollution  control facilities  installed  to  maintain  compliance  with  the terms  and  conditions  of
the  consent.   In  the  absence,  the  applicant  shall  stop,   reduce  or  otherwise,  control
production to abide by I.erms and  condjtjons of this consent.

17.    The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per the  provision
contain  in  the  Hazardous  and  Other  Wastes  (M  & TM)  Rules  2016,  which  can  be  recycled
/processed  /reused  /recovered  and  only  waste  which  has  to  be  incinerated  shall  go  to
incineration      and     waste     which      can      be      used     for     land     filling      and      cannot     be
recycled/reprocessed etc.  should go for that purpose,  jn order to reduce load on  incineration
and  landfill site/environment.

18.    An  inspection  book  shall  be  opened  and  made  available  to  the  Board's  officers  during  their
visit to the applicant.

19,    You  shall  not  Rent,  Lend,  Sell, Transfer or Close  Down  the facility or otherwise transport the
Bio  Medical  waste  for  any  other  purpose .yv,i,trout  obtaining  prior written  permission  of the
MPC  Board.

20.    Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal  manholes  shall  be  provided  at. the end  of`
for measuring  the flow.  No effluen
terminal   manholes.   No   effluent  s
collection  system.

21.    Neither storm  water  nor discharge  from
effluents from the factory,

the  collection  system  with  arrangement
in the  pipes/sewers downstream  of the
other  than   in   designed   and   provided

er  premises  shall  be  allowed  to  mix  with  the

22.    The industry should  not cause any nuisance  in surrounding  area.

23.    The  industry shall  take  adequate  measures for control  of noise  levels from  its  own  sources
within the  premises so as to maintain  ambient air quality standard  in  respect of noise to  less
than  75  dB  (A)  during  day time  and  70  dB  (A)  durl.ng  nl.ght time.  Day time  is  reckoned  in
between  6 a.in.  and  10  p.in.  and  night time  is reckoned  between  10  p.in.  and  6 a.in.

24.    You  shall  ensure that fugitive  emjssjons  from  the  activity  are  controlled  so  as  to  maintain
clean and  safe environment in  and  around  the facility premises.

25.    The  applicant  shall  provide  ports  in  the  chimney/(s)  and  facilities  such  as  ladder,  platform
etc,  for  monitoring  the  air emissions  and  the  same  shall  be  open  for  inspection  to/and  for
use  of the  Board's  Staff. The  chimney(s)  vents  attached  to various  sources of emission  shall
be  designated  by  numbers  such  as  S-1,  S-2,  etc.  and  these shall  be  painted/ displayed  to
facilitate  identification.

26.    The  Board  reserves  its  rights  to  review  plans,  specifications  or  other  data  relating  to  plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal   of  sewage   or  trade   effluent   or   in   connection   with   the   grant   of   any   consent
conditions.  The Applicant shall  obtain  prior consent of the  Board  to  take  steps  to  establish
the unit or establish any treatment and disposal system or an extension  or addition thereto

27.    The  applicant  shall   install  a  separate  meter  showing  the  consumption   of  energy  for
operation   of  domestic   and   industrial   effluent  treatment   plants   and   air   pollution   control
system.   A  register  showing   consumption   of  chemicals   used   for  treatment  shall   be
maintained.

SPARK INDUSTRIES/CO/UAN  No.MPCB-CONSENT-0000229934/Indus-Id.240343  (22-04-2025 06:36:10 pin)
/QMS.P06_F02/OO Page  7  of 8

82



28.    The  applicant  shall  bring  minimum  33%  of the  available  open  land  under green  coverage/

plantation. The applicant shall  submit a yearly statement by 30th  September every year on
available  open  plot  area,  number  of  trees  surviving  as  on  31st  March  of  the  year  and
number of trees planted by September end,

29.    The  Board  reserves  its  rights  to  review  plan`s,  specifi'cations  or othe`r data  relating to  plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal   of   sewage   or  trade   effluent   or   in   connection   with   the   grant   of   any   consent
conditions.

30.    The firm  shall  submit to this  office,  the  30th  day of September every year,  the  Environment
Statement  Report for the financial  year ending  31st  March  in  the  prescribed  FORM-V as  per
the  provisions of Rule  14 of the  Environment (Protection)  (second Amendment)  Rules,1992.

31.    You     should     monitor     effluent     quality,     stack     emissions     and     ambient     air     quality
monthly/quarterly.   You   shall   conduct   Dioxin   Furan   monitoring   by  third   party   NABL
Accredited  agency once in every year and submit report to Sub Regional Officer.

32.    The  Board  reserves  its  rights to vary all  or any of the condition  in  the consent,  if due to  any
technological  improvement or otherwise such  variation  (including the change of any control
equipment,  other in  whole or in  part is  necessary),

33.    The  applicant  shall  provide  facility for collection  of environmental  samples  and  samples  of
trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the  Board  staff  at  the
terminal  or  designated  points  and  shall  pay  to the  Board  for the  services  rendered  in  this
behalf.

34.    You  shall  obtain  necessary  prior permission  for providing  additional  control  equipment with
necessary  specifications  and  operation  thereof  or  alteration  or  shall  ensure  replacement  of

pollution   control   system   or   its   parts   after   expiry   of   its   expected   life   as   defined   by
manufacturer  so  as  to  ensure  the  compl`i.a`nL.`ce  of  standards  and  safety  of  the  operation
thereof.

35.    You  shall  strictly  com
Environmental   Protection   Act,   1986`
which   are   available  on   MPCB   websi

ply  with  the  Water  (\

36.    You  shall  Great:e  the  Environment
Chemist for looking  after day-to-day a

CP)  Act,   1974,  Air  (P&CP)  Act,   1981  and

pecific  standard   under  EP   Rules   1986
ov.in).

inting  an  Environmental  Engineer  and
ed to compliance  of CCA.

37.    You  should  comply with the  Hazardous and  Other Wastes (M  & TM)  Rules,  2016  ,  Bio  Medical
Waste  Management  Rules,2016  and  submit the Annual  Returns  as  per Rule  6(5)  &  20(2)  of
Hazardous  and  Other  Wastes.  (M  & TM)  Ru`les`,  2016  for the  precedin,g  year  in  Form-lv  by
30th June of every year

This  certificate  is digitally  & electronically signed.
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